Sttuaton tn MARCH 17, 1078 o
33 BHU (CA) oM 3¢
[¥T> SAT Wik 4] &Y WY amar wr g 39 WA A ot

¥ v gl i y v gew ar
yarg B wav fawfewrag oo
T |

O arw ISP W wAw
gt wmafmwsr@ § fr fam-
Tararera ¥ 17 AY FTTH LA WrQd AN
® TEAE @ FT NET OF wqr fwar
W ATEATERY Hq § A WA TAR AT
FrrT R Ay w7 ¥ fAggw ITH I
W% §h

W o aw (WA AQR) ;o qark
I wEw) { w1 oY s e & °

o AAM W w :  fyed N
AR YT ETE
wrrary o fad & AT argw oAy
el da Y A Fxres)

q% ari e fee g
s 4% ¥ ?

WMo SAT WA WA I IEA AT
AFMAT ¥ | AR ATER AHAT
| T FT F WAL AT AT R W
gt we g, A fafae ® g
e qarea FG | Awd A Y
ag *é

st suam (Rafar) : gEwRE ¥
AX Y ATE FETR |

o wE™ o wA : el
T A e A Frgfer &
¥ o | X AR WY Frafer @
AW s wo W 1 fafrer
e e ¥ gz e
Afipwer ari@or ¥ 9 ¥ iz frr
Fprwraga ey, WA g WH
fog qw A& Y @Y | fafre r 9w

gura faar, 39 & g, fefweg 3w
Y w1 faam

12.58 hrs.
BUSINESS OF THE HOUSE

MR SPEAKER The hon Minster
for Parhamentary Affairs has some
other work and so he wants to take
up Item No 7 ILet tte House rermit
him to take up item No 7

SEVERAL HON MEMERS VYes,
yes.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA) With
your permussion, Sir, 1 nrise to
announce tha' Government Business
in this House during the week com-
mencing  20th March, 1878, wnll
consist of

1 Consideration of any item of
Government Business carried over
from todays Order Paper

2 Discussion and voting on —

(1) Demandg for Exces, Grants
(General) for 1975-76

(1) Supplementary Demands
for Gran‘s (General) for 1977-78

3 General discussion on the
Mizoram Budget for 1978-79

4 Discussion end voting on —

(1) Demands for Grants on
Account (Mizoram) for 1978-79

(1) Supplementary Demands
for Grants (Mizoram) for 1977-
78

§ Consideration and passing of‘:_

(1) The High Denomination
Bank Notes (Demonetisation)
t

Bill, 1978, !
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(i) The Hindustan Tractors
Limited (Acquisition and Trans-
fer of Undertakings) Bill, 1978.

€. Further considerwtion and
passing of the Public Sector Iron
and Steel Companies (Restructur-
ing) and Miscellaneous Provisions
Bill, 1977.

7. Consideration and passing of
the following Bills, ag passed by
Ra)ya Sabha:—

(a) The Port Laws (Amend-
ments) Bill, 1977.

(b) The Public Wakfs (Exten-
s.on of Limitation) (Delhi Am-
endment) Bill, 1978.

As members are aware, the. House
will take up from 23rd March, 1978,
the Demands for Grants in respect of
the General Budget for 1978-T9. The
time table. for the discussion of the
demands hag already been circulated
to members through the Lok Sabha
Bulletin of 15th March, 1978.

MR. SPEAKER: Mr. Mavalankar.
13 hrs,

PROF. P. G. MAVALANKAR
(Gendhinagar): Sir, I am gra‘eful
to you for asking me to make a brief
submussion. Sir, whenever the Minis-
ter of Parliamentary Affairs and
Labour makes g statement of busi-
ness for the next week—thig being
the Budget Session—some of us are
very keen that on some of the im-
portant measures which the Govern-
ment have in view and ere on the
avail he should give some indication
a to when Government proposed to
introduce the various Bills. 1 can
understand that the discussion will
take place only after the Finance
Bill js passed. The discussion on the
Demands of varioug Minigtries will
continue upto the end of April and
there wil] be only seven to eight sit-
tings left of the Budget Scssion [ do
not see how Government can push
through a numbey of important cons-
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titutional and legisative measures
in that short time,

MR. SPEAKER: Government is
being pushed back by the House.

PROF. P. G. MAVALANKAR:
Government 15 a servant of the
House. I am not saying that every-
thing should be rushed. My appeal
15 that if Government are in earnest—
which I hope they are—about intro-
ducing the various Bills, then we
want to know when 1s he going to do
that, Sir, I mentioned about the
an 1-Defection Bill last week and the
Mmister agreed to it. 1 want to
mention about a comprehensive Bill
for Industrial Relations which he
has been promising. Then a Con-
stitu 1onal Amendment Bill for get-
ting rid of most of the Forty-second
Amendment provisions. Then we
want a Bill to do away with the pen-~
siong 1o former Members of Parlia-
ment. Now, we want to know when
is he going to introduce these Bills.
Then, if they are major Bills, the
same can be referred to Select Com-
mit'‘ees and the Select Committees
can submit their Reports to the House
n the next Session. 1 want the
Government to give some indication—
when they announce the business of
the next week in the House—as to
when these important measures ware
coming. 1 hope the Minister will
give some indication and not make
me dilate upon thig subject once
again,

SHR! HAR] VISHNU KAMATH
(Hoshangabad): Sir, may I invite
your attention to Part II of the Bul-
letin dated 15th March? My hon'ble
friend from Ranchi has just mede a
statement regarding business for the
next week. Ig Part II Bulletin dated
15th March before you? This is a
statement showing the tentative dates
on which the Demands for Grants of
variong Ministries and Departments
are likely to be taken up in the Lok
Sabha, as furnished by the Minister.
Here, you will kindly note that an
important Ministry, the Home Minis-
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[Shri Hari Vishnu Kamath]

try, has besn fixed towards thefag
end of the period, that is, the danger
zone, the guillotine zone. You will
see that it is on the 24th and 25th and
on the 26th the frightful weapon of
the guillotine will descend upon the
House and on all the remaining De-
mands of the Ministries. I would,
therefore, request that ap important
Ministry like the Home Ministry
should be fixed earlier and not to-
wards the fag end of the period. I
would request that the Home Minis-
try which is the key Ministry, should
not in any circumstances, be guillo-
tined. There ig ample time to consi-
der this matter. When the Minister
comes to the House next week, he
will tell us whether the Home Minis-
try’s Demand will be fixed earlier,
because it should be discussed in the
House and not guillotined.

SHRI RAVINDRA VARMA: Sir, ¥
am very grateful to my good friend
for drawing our attention to certain
Bills about which the Governmgpt
stands committed, as far as the House
is concerned. I would like to point
out to him that I was making the
statement only about Government
business during next week, We wish
to reiterate our intention to bring the
Bills that he has referred to before
this Session concludes. I can well
appreciate his difficulty and his desire
to know when these Bills would come
so that he might prepare himself
when the House might have the bene-
fit of hig wisdom on these Bills.

SHRI SOMNATH CHATTERJEE
(Jadavpur): Considered wisdom. ...

SHRI RAVINDRA VARMA: Re-
considered wisdom. Now, Sir, as for
my other distinguisheq friend, the
hon. Member for Hoshangabad....
(Interruptions), I can understand his
concern with the Home Ministry as
well as the guillotine. I ean, in fact,
recall the efforts of many great
gentlertien in history to protect them-
selves as well ag their beards from
the guillotine.... ~- -
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SHR] HARI VISHNU KAMATH:
No: only beards but heads also
(Interruptions).

SHRI RAVINDRA VARMA: Sir, I
can understand the hon. Member’s
anxiety to see that the House gets an
opportunity to discuss the Demands
of the Home Ministry and I would,
therefore, like neither the Home
Ministry to wield the guillotine nor
the House to wield the guillotine on
the Home Ministry. Therefore, 1
will try to see, after discussion with
the Home Minister, whether they can
ensure that it can be taken up.

MR. SPEAKER: The remaining
portion of the Calling Attention will
be taken up after Lunch.

COMMITTEE ON SUBORDINATE
LEGISLATION

SIXTH REPORT

SHRI SOMNATH CHATTERJEE
(Jadavpur): I beg to present the
Sixth Report of the Committee on
Subordinate Legislation.

13.10 nrs.

The Lok Sabha ‘adjourned for Lunch
til] Ten Minutes past Fourteen of the
’ Clock.

The Lok Sabha 7veassembled, after
Lunch, at Seventeen minutes past
Fourteen of the Clock.

[SurRr Ram Murt: in the Chair]
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